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GOVERNMENT BILL

Statutory Resolution Disapproving the Citizenship (Amendment)
Ordinance, 2015 (No. 1 of 2015)

and

The Citizenship (Amendment) Bill, 2015

MR. DEPUTY CHAIRMAN: Shri Motilal Vora, not present. Those who could
not lay, they can try again before we adjourn. Now, we will take up the Statutory
Resolution by Shri Derek O'Brien and the Citizenship (Amendment) Bill, 2015 together.

SHRI DEREK O'BRIEN (West Bengal): Mr. Deputy Chairman, Sir, I move:

That this House disapproves the Citizenship (Amendment) Ordinance, 2015 (No.1
of 2015) promulgated by the President of India on 6th January, 2015.

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
KIREN RIJIJU) : Sir, I move:

That the Bill further to amend the Citizenship Act, 1955, as passed by Lok
Sabha, be taken into consideration.

SHRI DEREK O'BRIEN (West Bengal): : Sir, I have only two lines to say on
the Bill, but a little more on the Statutory Resolution of mine. On the Bill itself,
we have absolutely no issues. It is a very good idea to merge the PIO and the OCI
schemes, and to make it easier for the people to avail of this. In my own family,
my wife is in this category, my brother is in this category. So, this is very, very
good. I have no issue at all with the Citizenship (Amendment) Bill.

Sir, the issue is broader one of using the Ordinances. There is a lot of talk in
the last three weeks who used more Ordinances, whether it is the Congress Party
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or the other party. I have to make just four or five points. Please allow me to
make these points. Firstly, let us look at the history of these Ordinances because
even when the Finance Minister was here he was throwing the numbers that 800
Ordinances were issued by the Congress Party, etc. So, I think, we need to get
some clarity on who is a bigger sinner. Let me give you some history, and some
real numbers. When Pandit Nehru was the Prime Minister of India, if you take
the number of Bills passed through Ordinances, it was for every 10 Bills passed,

there was one Ordinance.

Then, we come to the Janata Party. For every 10 Bills, the Janata Party had 1.5
Ordinances. Then, you come to Mrs. Indira Gandhi's period, for every 10 Bills, she
had 1.9 Ordinances. During the NDA, for every ten Bills passed, two Ordinances were
promulgated. Now, you come to the current figures, the figures of this Government.
In the last nine months, for every ten Bills passed, four Ordinances were promulgated.

This is the first point that I wish to register, Sir, that we have too many Ordinances.

Now, in the first place, why do we have an Ordinance? An Ordinance is
promulgated when the Legislature is not in Session and immediate action is required.
What was the immediate action required? There are three very relevant dates
here. First, the Prime Minister made a speech at the Madison Square Garden on
28th September. There was a big crowd there. Fine! 1 have no problem with that.
On the 23rd of December, this Bill was introduced in the Lok Sabha. We convened
here on the 23rd of February. Why was there such a hurry that on a Bill that
was introduced in the Lok Sabha on the 23rd of December, you had to bring an
Ordinance on the 6th of January? My contention is, it was not required to bring

this Ordinance in such a hurry.

Sir, if we look back, let me give you two quick examples. In 1978 -- and
there have been good reasons why there have been Ordinances -- the Morarji Desai
Government had issued an Ordinance because of the demonetization which took place
in regard to thousand rupee notes, five thousand rupee notes and ten thousand rupee
notes; it was a matter of importance and an urgency. In 2013, UPA-II brought a

criminal law amendment Ordinance. We all know the reason why that was brought, Sir.

Sir, the point is, this is an issue of propriety. Nobody says that we do not want
Ordinances.  The issue is one of propriety. The issue, which is becoming a major
bone of contention through this Ordinance route, is the issue of FDI in insurance.
The Bill is the property of the Rajya Sabha. Now, we know another Bill has been
introduced in the Lok Sabha. The Bills are identical. All my colleagues have asked

you for a ruling on this. So, again, it is creating some confusion.
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Sir, I would not like to take any more time. But, to remind this House, the makers
of the Constitution and all the very senior people who have set up precedents here,
have given us some examples. We must tread cautiously. We must tread carefully.
What happened yesterday? Someone was saying it is only the third time or the fourth
time. This is the message I want to leave with the Government today. Please tread
cautiously and please do not bulldoze your way. And sometimes remember what the
first Speaker of the Lok Sabha said. The first Speaker of the Lok Sabha said, "If
Ordinances were not limited by convention only to extreme and urgent cases, the
Government may go on issuing Ordinances and Parliament has no option but to be

a rubber stamp".

Sir, let it be known that nobody wants and nobody can make this august House
a rubber stamp. As I said, we have no issues on the Bill. But I thought, within the
rules of this great parliamentary democracy, I could use this opportunity, by bringing

up the Statutory Resolution, to make my points on the dangers of issuing Ordinances.

I want to also assure the hon. Minister that when the Statutory Resolution is

taken up at the end, I won't press for it. So, the Minister can breathe easy!
The questions were proposed.
MR. DEPUTY CHAIRMAN: Thank you. Shri Vayalar Ravi.

SHRI VAYALAR RAVI (Kerala): Sir, this legislation is very important as far as the
overseas Indians are concerned. This had been moved by the previous Government.

I am glad that this Bill has come up today for the approval of this House.

Sir, the Bill is not very complicated. It is very simple and clear. It concerns
Indian citizens living abroad. He may be a citizen of some other country too, but
he can get the Overseas Citizenship of India card, provided the relevant rules and

regulations have been followed.

Sir, the Overseas Citizens of India have become an important component of
India’s progress. They represent our country. Even though they may be citizens
of other countries, they never forget that their origin lies in India. That feeling of
Indian-ness is the biggest asset to the Overseas Citizens of India. We go to many
countries and meet citizens of Indian origin there; they always speak with pride
about our country and their citizenship. Therefore, we must surely recognize their
contribution as Indians even though they may be citizens of other countries. At the
same time, this legislation offers them the right to register themselves as citizens of
India and, being citizens of India, they could get various benefits, including the right to

vote.
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Sir, this legislation has been welcomed by Indians all over the world. They are
very happy to hear that the Government of India recognizes them, recognizes their
contribution to our country and considers them one of its greatest assets. This Bill
may be simple, but it gives recognition to the Indians living abroad. I hope, this
Bill brings cheer to all those Indians.

MR. DEPUTY CHAIRMAN: It must be your baby!

SHRI VAYALAR RAVI: Of course, Sir, but I would not say that! I am glad that
this Government has brought this Bill. We may pass it. By passing it, I believe, we
are sending a message to the Indians living abroad that here is their country which
recognizes them as its own. This is the message that has been sent out by this Bill.
I have to just say that this Bill has to be passed. I support this Bill. Thank you.

MR. DEPUTY CHAIRMAN: Thank you very much, Mr. Vayalar Ravi. Now,
Shri Meghraj Jain.
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SHRI BHUPINDER SINGH (Odisha): Mr. Vice-Chairman, Sir, this Bill has,
definitely, given a lot of relief to the overseas Indians. I, on my own behalf and
on behalf of my party, BJD, stand here to support this Bill. Sir, we have given
them the right of a citizen, but there is not a single political right. There are so
many clauses of the Bill, but the time at my disposal is very short. So, I will not
go into the details. They will not have the right to vote. So, once they do not
have the right to vote, they cannot contest any election. I am given to understand
that the biggest relief for them is they would not need any visa to come to their
own country. That is a good relief.

I would like to bring one thing to the notice of the hon. Minister. Sir, when
they come to India, they are not treated well, right from the airport to the bank.
That is their complaint. When they go to a bank, the bank does not receive them in
a way they should be received. It is their own money. They bring foreign currency
to our country. The bank asks them to bring somebody to identify them even when
they show their passports. These are the things which hurt them. The Government
should see to it that they are treated well, and they should feel friendly at every
point wherever they go. That is the most important thing for these citizens, which
the Government should do It is definitely a welcome step. But will it not contradict
the Constitution of India? Once you become a citizen, you get the right to vote,
the right to liberty and every other right as an Indian citizen. But what is the
intention behind this? Actually, they cannot have the right to vote. Why is it so?
Can they be given the right to vote? What is the view of the Government in this
regard? While drafting this Bill, did the Government think of giving them the voting
right? What repercussions it will have, if they are given the voting right? Has the
Government applied its mind in this regard? Will the Government explain the very

intention behind it?

Sir, I would like to make an appeal to the Government. There was no reason,
or nowhere do I find any reason to go in for an Ordinance. This House, the
other House, and all of us are unanimous on this point. It is for our own citizens.
Sir, it was to come into force from the 6th of January, 2015. It is already in
force. It is already in force from the 6th of January. It is just a formality which
we, the Members of Rajya Sabha, are doing here because it is already in force. It
has already become law, when His Excellency, the President of India, signed it.
I will be very happy if the hon. Minister explain to the House as to what was the
urgency to issue an Ordinance. The hon. President has also made a mention of
it. It is a fundamental right of the Parliamentarians to debate, discuss and pass the
Bill in a decent way. This was meant for our people, whether they are in India or
outside. The beneficiaries are our own people. So, when you give some benefit to
our own people, nobody will object to it. But what was the urgency to bring such
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an Ordinance? I hope the Minister will explain it. Thank you.

SHRI A.W. RABI BERNARD (Tamil Nadu): Mr. Vice-Chairman, Sir, I rise to
support the Citizenship (Amendment) Bill, 2015, on behalf of my party, the All India

Anna Dravida Munnetra Kazhagam.

Care and concern for our brothers and sisters living beyond our shores has been
of paramount importance to my leader, hon. Madam Jayalalithaaji. Whether it is a
construction worker in the Middle-East or a fisherman in Africa or a student in
America or a nurse in Afghanistan, whenever they face adversity, Madam Jayalalithaa
has extended a very generous hand towards them. Hence I welcome this Bill and
I support this Bill. I welcome this Bill for many reasons. It inter alia provides
for merger of Persons of Indian Origin cardholders and Overseas Citizens of India
cardholders. This gives them enormous freedom to come to India, to be in India,
to buy properties, to spend as much as they want in India. When we talk about
Overseas Indian Citizens and Persons of Indian Origin, what do we talk about?
We talk about our brothers and sisters who go all over the world as ambassadors
of Indian culture. They go as our extensions. They go as our ambassadors to the
world to talk about Indian culture, Indian tradition, Indian economy, etc. We are
talking about a community of men and women who contribute enormously to our
economy. The Overseas Indian Citizens, Persons of Indian Origin and Non Resident
Indians contribute to around five per cent of the GDP. They remit more than
75 billion U.S. dollars annually. It is interesting to note that our brothers, who work
as humble construction workers, drivers, super market employees, clerks, etc., in the
West Asia, that is, the Middle-East, contribute 31 per cent of these 75 billion U.S.
dollars. Our sisters and brothers, in the North America, who go there as computer
professionals, software engineers, doctors, etc. contribute 29 per cent of these
75 billion dollars. And the intellectuals who have gone to Europe contribute about
19 per cent of the 75 billion dollars. I myself was a Non-Resident Indian for a long
period of my life, and many in my family continue to be Persons of Indian Origin.
As we discuss this Bill, I appeal to the Government that we must fully recognize
their contribution. The overseas foreign workers are the backbone of the petrodollar
economy. | genuinely feel that we are not attaching any importance to the kind of
contribution which they make to our economy. Seventy five billion dollars annually is
a huge amount. And these are people who leave their homes, go to many countries,
live in adversity but, constantly, think of India. Their heart is filled with emotions
for India. I remember Mahakavi Bharathi who sang about migrant Indian workers
who were working in the Fiji Sugarcane plantation. Bharathi said,

“Veettai Ninaipaaro, Sonda Naattai Ninaipaaro, Avar vimmi

>

vimmi dhinam vimmi azhum kural kettu iruppai katre.’
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That is, when they live, their heart is full of Indian thoughts. Their heart is with
the home. Their feelings are with India. We should recognize their contribution. My
request is, show kindness to them when they come to India. They must be received
well during their home visits. They should not be harassed. Simple changes could be
made without any financial implications, like special immigration counters must be
created for them. After a long and tedious plane journey they should not be made
to wait in a long queue for immigration clearance. Our customs officials should be
generous to them within the ambit of law. Our Police must be courteous to them.
Our airport officials should receive them warmly. This will go a long way to give
them enormous confidence that here is a nation waiting for their homecoming. At this
juncture, Sir, I appeal to the Government of India not to contemplate on repatriating
Sri Lankan Tamil refugees in Tamil Nadu. There are more than a hundred thousand
Sri Lankan Tamil refugees in Tamil Nadu in various parts. Madam Puratchi Thalaivi
Amma Jayalalitha is spending ¥ 111 crores annually for them. The Lankan Tamils
in Sri Lanka are still living in camps for internally displaced people. Till their
problems are solved well, till they are settled well, Government of India should not
think about repatriating Sri Lankan Tamils from India. With these words I welcome
this Bill. Thank you, Sir.
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SHRIMATI JHARNA DAS BAIDYA (Tripura): Mr. Vice-Chairman, Sir, this Bill
seeks to merge the PIO and the OCI Cards together. It is welcome, because, if they

get long Visas, they would not be forced to go to a police station, stand in a queue

and argue with police officials.

I am happy that it is being done away with. But, Sir, there are certain
apprehensions which 1 would like to bring to the notice of the hon. Minister. Sir,
clause 4 speaks about who is eligible for citizenship. Here, I would like to invite
the attention of the hon. Minister to clause 4 which proposes to replace Section
7A of the parent Act. The proposed Section 7A(1)(a)(iv) says, "who is a child or
a grandchild or a great grandchild of such a citizen." I want to know from the
hon. Minister whether other countries also have such a clause. If other nations in
the world do not adhere to this principle, why should we alone adhere to such

principle?
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Sir, now, I would touch upon clause 7B (2). It says, "An Overseas Citizen of
India Cardholder shall not be entitled to the rights conferred on a citizen of India."
Sir, here, nine rights have been mentioned concerning election as President, Vice-
President, Judge of the Supreme Court, Judge of the High Court, etc. But, apart
from these, there are many other positions which OCI Cardholder can hold. What
about a person becoming an office-bearer of a political party? What about a person
becoming the President of the Chamber of Commerce? So, all these things need

clarification.

Then, Sir, the last line of Clause 4, 7D (f) (ii), says, "has not been dissolved
but, during the subsistence of such marriage, he has solemnised marriage with any
other person." Here, my contention is that the word 'he' should be replaced with

the word 'the said Overseas Citizen of India Cardholder.'

Sir, before concluding, it is a matter of importance for our brothers and sisters
working abroad. It is regarding five million Indian people who are working abroad.
This Bill should not be contemplated just for the people of the United States. It
should be applicable to other persons also, including those who are working in the

Gulf countries. Their plight should also be addressed.
With these words, I conclude my observations. Thank you.

SHRI M.P. ACHUTHAN (Kerala): Sir, thank you. I support this Bill. It is a
long-pending demand of the overseas Indians, especially of those working in the
U.S., Canada, Europe and Australia. This will help them because they need not go
to the police station when they come back; visa restrictions also will not be there.
I have got one doubt and the Bill is silent about it. If an Overseas Indian Card
holder renounces his card and comes back to India, would he be reinstated as an
Indian citizen or would there be a gestation period? If so, for how many months or
years does he need to wait? Only by getting the citizenship would he get a job in
the Government service or contest elections and so on? In order to be reinstated as
a citizen, what is the period? Is it one year or five years? This Bill is silent about
it. I think, the Minister will be kind enough to clear this doubt.

Sir, another thing is that when we say ‘overseas Indians’, a vast majority of them
are in Gulf countries. Their problems are not being addressed by our Government
and in this Bill also. They are ordinary workers and they are being harassed by the
concerned authorities in India and in Gulf countries. Many of them are coming back
and there is no concrete proposal before the Government for their rehabilitation. The

Government is silent about their rehabilitation and giving them a decent life in India.
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They are contributing, as Mr. Bernard has said, 70 billion US$ as remittances from
overseas Indians to India. It is a backbone of our economy. But, we are not giving
them due respect. We are not solving the problems being faced by them. In Gulf
countries, the Indian Embassies are not caring for them. There are not enough staff
members. When our countrymen approach the Indian Embassies in Gulf countries,
they are not being cared. They are being arrested. They are being jailed. Nobody
from our Embassy will go and meet them and enquire about their problems, help
them solve the problems and repatriate them. But the experience of other countries,
especially of Philippines and Sri Lanka, their Embassies intervene in each and every
case. But our people, especially those going from Kerala, say that nobody cares.
Indian Embassies totally neglect our people in Gulf countries. So, the Government,
when it talks about the overseas Indians, should not neglect this vast majority of
lakhs of Indians working in Gulf countries. I hope that the Government will come

forward with concrete proposals to help them.

Sir, when they come back, the Customs officials, police and everyone harass
them. They treat them as if they bring with them gold. That is the attitude of the
Customs officials. They are being harassed in the airports. Even in Air India, the
officials are exploiting expatriates, charging high. The Government must come forward

to solve these problems. I support this Bill wholeheartedly. Thank you.

sft Tou1 o (SIRES): Ry SyawRge ARGy, AT Jied [9ERT arert
St A ARl AR B SO wg, QU & Sied & S Ue 991 BRI STue
WHR & 9T § IS a1 o1, ITHT AR e A S & TSR SR ADR ST
B! T, SOl 39 delee e &1 wwea axd gu, § #E Sft ok WReR @t
FUTE <A1 gl € 98 38T BM Bl HeIed, R & ANIRG fava # <l Pl 1 w&d
g, 9Rd S JAffeed Bl &, 9 @ fewg €, gRem €, R € a1 g9 81 ol
Bl 4 Sy gl W& o) § ansuauy fapamiec W ar o1 98 S| 8y
garar f& this is a twelve acre deck of India. Wherever the INS Vikramiditya goes

around the globe, that twelve acre India, we say, is moving around the globe.

[MR. DEPUTY CHAIRMAN in the Chair]

I must congratulate our former Defence Minister, A.K. Antony saheb, under whose
tenure we procured INS Vikramaditya. He gave a wonderful name ‘Vikramidtya’ and
the credit goes to you. And we know that the best Indian NRI, who is the best
introduction of India today, is Mahatma Gandhi. J Tarft YR & w9 H IR 3
ST WRA BI ATSMET Bl f$ls B -Iged (HaT iR 7 R fIeq § 9RT F1 qd9rs
gR=EYg gl 3FR 3T &8 & & you have come from the land of Gandhi, you have

come from the land of Pandit Jawaharlal Nehru, people respect you. In spite of our

differences in ideologies with Pandit Jawaharlal Nehru, he remains one of the best
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popular and adored Indian Prime Ministers in the world. I was in Japan a couple of
months back and I was very happy and pleased to see that the Japanese people have
very great respect for Dr. Manmohan Singh, who has very meticulously pursued the
East-Asia Policy, specially, focussing on Japan. ST&f &l %i??ﬂ—fﬁ T E, %@T‘ﬂ:{
IS A T 2l WX, DIy ARAI o BT ARG BT, IHBI UHUIC JARDT B,
SHA B AT fHAT AT gAR <97 BT BN, 98 fRGRAN! (U UTdIe dTel <% & Hfd
N gHRERT AR ST I 7, 9@ fQd g d J8ar 8, Saa! gug qf 4
& 21 98 3T g@ ¥ MR U W@ § R 37T A& =1 They are all children of
Mother India. H&f 1 d S &, A8 4 g5 H T YT F¥he H T, AR B b Al
I8 9 8, I%al 3R § & B & v 91d 8, A1 9 Si-dle Ag9d &) &l They

work better than any other person in the world, I have no doubt about it and they

are very much respected for that; for their integrity and for their hard-workmanship.
Especially people from Kerala, Punjab, Gujarat, have made a mark all over the world
because of their loyalty to their adopted countries, for honesty and for being a great
person of integrity. It is a very good move, Sir, that we are trying to integrate
them. It is a great move that we are making them feel that India also feels for
them; India is sensitive to their needs, to their spirit and emotions. Sir, whenever
a Person of Indian Origin comes to India or whenever an Indian who is working
in Dubai or Muscat as a labourer or as a low-income group person comes to India,
he is full of happiness. I& TH U BX ATGT Bl &, FI®T 99 AN WRA B
gl He feels that he is going home. But I am very pained to say that when they
enter the Indian territory, when they enter at the Indian airports, they don’t feel that
warmth, that Mother India children are welcoming them. I STIRY ARIRS &I &1 I
3o QRN H, T T H AT YA & BIC-BIC 79 H I[UAT AHM Y H A
gl ®Is 31 W b 918 AT 2, Bl Ui AT & g8 30l &, Al Pls 8 Al & a1
T B, b & AN S WY WRA P FIER el B4 ol dls d8q dld I
| H ITH! 919 o tgﬁ RE HeHd ?EI They should be having a feeling of warmth;
they should be having a feeling of welcome. TR, VT T ® fh Aa S9d! IH HI
e & S@d g1 IR |RT Sl Tl 91 UK § 3R 39 BRI W SHB! 981 W
T4 dPbellB BNl 81 UF RN B 89 W A o ol H A< #Aey #1 Ry w9 9
MR § 3R STH! geTs ST ITedl gl AHal 3R H QA 3Fd ARl gy, 9 4
U H T &1 <8 &1 T 3R M "M W SWPT IR I8l 199 el 3 & 2,
Al G RIS St 4 99 W R SRATS Dl I g 3R R Bl ST
R gar & forg are

R, § P B 91 He1 aredl gl 89 99 ¥ & Al €, Siet 39 UBR &1 0
Jgfqeard el 6 faaer § 81 S a2yl -9 200 A1 Usel ORI 9 SRAT Al
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AP Th Fool- 59 a9 IUfIarl &l diedx a9 Ul 89 R U= forg v,
ST 9gd g1 9 g3 I8 I < ', o6l AR G A AN S U 3w
TARTST IR ATeiaT S fazafdernery, S ifeThie iR SRgST I 2000 AT T8l a7
o, IT g g I TSeH Ug & oI ot A1 I8 RRIRY R & srcAfdRar B
fearh 2 f &9 ot & =1fde @il &1 I8t o & forg orgefar < <7 &, "dis off
3RTSIA" & X8 &1 /Il Sft & gcd § S 9RT Bl el AR arcAfqeary g gfar 4
T3] 8, & S IHAZERT Bl Yeb URFY <1 Bl I8 98 <3 & S8l 34 LM 3iR
e aiRe <@ 9 W AT A €1 919 g8 W AN A §, 99 d I8 bed © b
B9 309 BR 1 j2 81 R d 9Rd & ARG 81 ¢l 9 g8f ASg™] dleld 8il, d8f
P YIUIC Y& BRI, If d Ped § b 89 U BR ST I8 © 3R I8 Sl 'R Sl
2, 9Rd $I WHR ITh WA & oY iR ITa! Ffaen & oy I8 S H89 IoT =1
2, 3P § [ I8 | §ALT IRT g1 2 R ST ARG IodT &, 1 STBT AT
Td H Hdl ST 81 Td WRA BT IR BT 8, WRA P RT 931 8, Al Fgari
ST 3 9R FE W B, SHET T KRG ¥ FUW Iodl Bl WH ARl DI AR AXHR
T TRE ¥ §HAH I gY SAP AU gPpd aIdma]y §91 I8 Bl 9d foy § agd-
Tgd qUTS <1 g, WAT Sl Bl 99Ts <l g IR 39 GRE fAEId &1 9HT HRar gl

MR. DEPUTY CHAIRMAN: Mr. Derek O’Brien, would you like to say something
before the reply?

SHRI DEREK O’BRIEN: No, Sir.

MR. DEPUTY CHAIRMAN: And you are also withdrawing your Resolution?
SHRI DEREK O’BRIEN: I have withdrawn.

MR. DEPUTY CHAIRMAN: Oh! You have already withdrawn the Resolution.
SHRI DEREK O’BRIEN: Yes, Sir.

MR. DEPUTY CHAIRMAN: Now, the hon. Minister.

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): Mr. Chairman, Sir, first of all, I would like to extend my
gratitude to all the hon. Members who have spoken on this very important Bill and

also supported all the provisions mentioned in this Citizenship (Amendment) Bill, 2015.

Sir, I would not like to deal with all the provisions which are getting affected
through this Amendment, though the provisions in this Amendment Bill and its

objectives are very simple, but the effect...

MR. DEPUTY CHAIRMAN: Everybody is supporting the Bill.
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SHRI KIREN RIJIJU: Yes, everybody has supported it. So, I would like to
mention a few points only. Since most of the Members have made various queries
and clarifications, I would like to club it in two-three points so that it can satisfy

all the hon. Members.

First of all, the only objection on this matter was with regard to promulgation of
Ordinance. For that, I would like to mention that it is an issue of sentiment. Mahatma
Gandhi’s return to India was 9th January, 1915. So, this year is the centenary year,
and on 9th January, it was to complete one hundred years. That is why the Prime
Minister had made an announcement in the United States as well as in Australia.

So, it was a commitment to that announcement.

Sir, a very few points, I would like to point out as to why it was necessary to
bring this Amendment Bill. Firstly, there is a provision of getting Indian citizenship
by process of registration or by process of naturalization, birth, descent, incorporation

of territory, and there is a provision of termination and deprivation of citizenship.

The second point is about the merger of PIO with OCI. Now why it was necessary
to merge is that under PIO. It was up to grandchildren, under the OCI cardholder

scheme, it was also up to grandchildren. It has been extended to great-grandchildren.

In the PIO, the foreigner spouse of an Indian OCI cardholder was not allowed.

It has been enabled through this Amendment Bill.

Earlier after 180 days, within 30 of these 180 days, the person was required to

go to FRO or FRRO. It has now been done away with under the new provision.

Sir, the question which some of the hon. Members had raised was regarding
discrimination or harassment in the process. Let me assure this august House that
we will ensure and see that the entire process of acquisition of Overseas Citizens
of India cardholders is smooth and nobody is made to pass through unnecessary
hassles. Even in the immigration process at airports or seaports or wherever it is,

we will ensure that it is properly taken care of.

As 1 have stated earher. Sir since every body has supported this Bill, I would

not like to dwell on the issue. I would like to request for the passing of this Bill.

MR. DEPUTY CHAIRMAN: I shall now put the Resolution moved by

Shri Derek O' Brien to vote because it has to be voted. The question is:

That leave be granted to withdraw the Resolution.
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The Resolution was, by leave, withdrawn.
MR. DEPUTY CHAIRMAN: The question is:

That the Bill further to amend the Citizenship Act, 1955, as passed by Lok
Sabha, be taken into consideration.

The motion was adopted.

MR. DEPUTY CHAIRMAN: We shall now take up clause by clause consideration
of the Bill.

Clauses 2 to 7 were added to the Bill.
Clause 1, the Enacting Formula and the Title were added to the Bill.
SHRI KIREN RIJIJU: Sir, I move:
That the Bill be passed.
The question was put and the motion was adopted.
The Delhi High Court (Amendment) Bill, 2014

MR. DEPUTY CHAIRMAN: Now we take up the Delhi High Court (Amendment)
Bill, 2014.

THE MINISTER OF LAW AND JUSTICE (SHRI D.V. SADANANDA GOWDA):

Sir, I move:

That the Bill further to amend the Delhi High Court Act, 1966, be taken into

consideration.
MR. DEPUTY CHAIRMAN: Mr. Tyagi, do you want to say something?

sft M. @t ((BR) : W, 39 U wEr o1 {6 § o St I sHH T
el g W), H 9 fawy § Ay @3 Sft @l, e w3l S @I, reur Sl Wi
Bl 3R MG B gAE St Bl gl for@ gar g1 d8ley, af dHrRE @l 4 R
g &, R aft 218 *IS § wmfiad 39 99 &1 ff gera 81 @1 3RT wE §
Jeed A1 Td I A Bl Siredy U AU RUIE SERT U2 Y A1 STGT 3761
BT, aR1 I SME-31gX) ¥& S SR Sl S0 Jol HIG1 & IqD] FYIC HRA §Y
H fe9-ult o=al g 6 wefid g ) & IR 9 AMcl Bl IWH Sls BRb Udb
T5 RUE TR Bl

MR. DEPUTY CHAIRMAN: What is your point? ...(Interruptions)..

3t 3 A E9 : WR, AT 1 same point B 3T VAT T B [P TR e
TRPIC & A1 A 1T 71, O 98 comprehensive Y&, SITGT 3BT BT 3R IHEHT
STANT W I




